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Leaned Coi sel aea ring for the 

Railways.HaVinc2 heard the coi.risel 

for both sides prayer for prosecuting 

this case jointly is hereby a11oed 

and M.A.No,910/04 is accordingly 

cljs:)Osed of. 

EMBER(JU)IIAL) 

2. 

Seeking an employmt assistt, 

the A:)iiCitS represented to the Railways. 

The hushrd of 2½p1icantNo.]./father of 

Ap21icrt Ylo.2 foid missing (whiie 

still in service of the Railways)d,in-

the said premises,they remained under 

great distress cid5.tior;for which they 

souht for an employment assista,,ce to 

overcome families' distress cidjtjis. 

There was a prayer to the Res2ondents 

to provide an employrnt in favour of the 

Ap7lict No,21Lo heed having been paid to 

the said grievces of the Apolicts,they 

have i)roaChed this riu:al in the present 

O.A. u/s,19 of the Administrative Trj}nra1s 

ct,185•Sce the grjev,ces of the 

Ap.)1jCt are tobe redressed by the 

Respondents, this O.A. is dis . osed.ofat 

this admission stage after hearing the 

1eaiied Cose1for the App1icrit Mt.Djlip Ku, 
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MoLait rd Shrj P.C,prda1eamedStaicthi.g 

Cotse1 for the Railways/Res dentson whom 

a cony of this O.A. has already been served; 

with direction to the Respondits to look to 

the çjrjevaices of the Applict aid pass 

necessary consequeitial orders within a )eri)d 

of 120 days from the date of receiot of 

copy of this orders  

Send copies of this order alnr rith 

copies of the O.A.to the Resonets aid 

free copies of this order be iv to 1aed. 

counsel for b6khsides. 

Me!nber(J4.ic1 ) 
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Ag 


